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IN THE HIGH COURT OF JUDICATURE AT PATNA
ELECTION PETITION No.27 of 2020

Akhoury Onkar Nath alias Mohan Shrivastava Son of Late Akhoury Bhola Nath
Resident of Nai Godown, P.S.- Gaya, Distt.- Gaya.
Petitioner/s
Versus
1. Shri Prem Kumar Son of Resident of Mohalla- Makhlotganj, Mahavir
AsthanGali, P.S.- Kotwali, District- Gaya, Pin- 823001.
2. The SDO, Gaya cum Returning Officer 230, Assembly Constituency,
District- Gaya.

Respondent/s
Appearance :
For the Petitioner/s : Mr.Sanjay Kumar Ghosarvey
For the Respondent/s : Mr.Shri Prakash Srivastava

CORAM: HONOURABLE MR. JUSTICE NAWNEET KUMAR PANDEY
ORAL ORDER
57 18-11-2025 Learned counsel for the petitioner submits that the election
of Bihar Legislative Assembly, 2025 from 230, Gaya Town
Assembly Constituency held on 11.11.2025 and the result
was declared on 14.11.2025. Accordingly, this election
petition has become infructuous and as such, the petitioner
may be permitted to withdraw this election petition.
2. Permission is accorded.
3. The election petition is accordingly dismissed as withdrawn as
having become infructuous.
4. Let the office return the original documents, if any, to the
respective custodians.

(Nawneet Kumar Pandey, J)
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ELECTION COMMISSION OF INDIA

NOTIFICATION

Nirvachan Sadan, Ashoka Road, New Delhi-110001 Dated 02" January, 2026/12 Posh, 1947 (Saka)

No. 82/ES-1/BR-LA/EP/(27/2020)/2025:—In pursuance of Section 106 of the
Representation of the People Act, 1951 (43 of 1951), the Election Commission hereby
publishes the Order dated 18" November, 2025 of the Patna High Court in Election Petition

no. 27of 2020.

IN THE HIGH COURT OF JUDICATURE AT PATNA

ELECTION PETITION No.27 of 2020

Akhoury Onkar Nath alias Mohan Shrivastava Son of Late Akhoury Bhola Nath Resident
of Nai Godown, P.S.- Gaya, Distt.- Gaya.
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Versus

Prem Kumar Son of Resident of Mohalla- Makhlotganj, Mahavir

AsthanGali, P.S.- Kotwali, District- Gaya, Pin- 823001.
4. The SDO, Gaya cum Returning Officer 230, Assembly Constituency, District-
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kundan/-

U

ORAL ORDER
Learned counsel for the petitioner submits that the election of Bihar
Legislative Assembly, 2025 from 230, Gaya Town Assembly
Constituency held on 11.11.2025 and the result was declared on
14.11.2025. Accordingly, this election petition has become infructuous
and as such, the petitioner may be permitted to withdraw this election
petition.
Permission is accorded.
The election petition is accordingly dismissed as withdrawn as
having become infructuous.

Let the office return the original documents, if any, to the respective
custodians.
(Nawneet Kumar Pandey, J)
By Order,
ARVIND ANAND,
PRINCIPAL SECRETARY.
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